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The 27th October 2021

S. 0.159 dated 28th October 2021—In exercise of the powers conferred by sub-section
(1) and (3) of section-9 of the Code of Criminal Procedure, 1973 (Act-2 of 1974) and section-14
of the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989 (Act 33 of
1989), in modification of all the previous orders and notifications issued on this subject, in
consultation with the High Court of Judicature at Patna, the Governor of Bihar is pleased to -

(1) Designate the Courts of the following Additional District and Sessions Judge as
Exclusive Special Court under the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989 in the districts of Nalanda, Rohtas, Nawada, Saran, Gopalganj, East
Champaran, Vaishali, Darbhanga, and Samastipur for speedy trial of cases filed under the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989, the Jurisdiction of
which will be the respective local limits of the concerned district:-

SL Name of Judgeship Headquarters Name of Addl. District and
No. Sessions Judge
1 Nalanda Biharsharif Ms. Pratibha
2 | Rohtas Sasaram Ms. Mausami Singh
3 | Nawada Nawada Sri Santosh Kumar Tiwary
4 | Saran Chapra Sri Nalin Kumar Pandey
5 | Gopalganj Gopalganj Sri Dinesh Kumar
6 | East Champaran Motihari Ms. Sangeeta
7 | Vaishali Hajipur Sri Anuj Kumar Jain
8 | Darbhanga Darbhanga Sri Hambir Singh Baghel
9 | Samastipur Samastipur Sri Pranav Kumar Jha
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(i) The aforesaid Exclusive Special Courts are hereby designated as Courts of
Additional District and Session Judge [Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act].

(iii) The Notification of Law Department, Bihar, Patna, notified on 10.02.1995, with
respect to trials of the cases arising under Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989 for the above said districts is accordingly hereby amended to the extent
indicated above.

(iv) All Such cases/trials relating to Scheduled Castes and Scheduled Tribes (Prevention
of Atrocities) Act, 1989, pending before the courts of 1st Additional and Sessions Judge in the
above said nine districts, would accordingly stand transferred to the concerned aforesaid
designated Exclusive Special Courts.

(v) This notification shall come into force from the date of its publication in the
Official Gazette.

(File No.-A/Act-01/2014/5816/))
By Order of the Governor of Bihar,
PHOOL CHANDRA CHOUDHARY,
Secretary to Government of Bihar.
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